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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO.985/2019

In Re: Water Pollution by Tanneries at Jajmau, Kanpur, Uttar Pradesh

WITH Original Application No.986/2019

In Re: Water Pollution at Rania, Kanpur Dehat & Rakhi Mandi, Kanpur

Nagar, Uttar Pradesh With Original Application No.528/2023

In re: news report published in Dainik Jagran dated 14.08.2023

“highlights a growing concern regarding industrial pollution in the

Godhrauli village”

STATUS REPORT ON BEHALF OF DISTRICT MAGISTRATE,

KANPUR, DEHAT, STATE OF UTTAR PRADESH, ALONGWITH

AFFIDAVIT.

1. That the Hon’ble National Green Tribunal by its order dated

13.05.2024, directed the state that in compliance with the order The

Hon’ble National Green Tribunal, by its order dated 13.05.2024,

directed the State to provide a detailed report regarding the

contamination levels, particularly chromium contamination, in the

affected areas.

“Learned Amicus Curiae has referred to the submission filed on

09.05.2024 and has pointed out that the entire history of the
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contamination, especially chromium contamination in that area has

been traced out. She has also referred to the chart on page no.

2292 indicating the level of chromium and mercury found in the

blood of inhabitants of Rakhi Mandi and Rania, Kanpur. She has

given an example of a female child aged about 13 years at sl. no.

34 in that table on page no. 2293 wherein the chromium contents

were found to be 58.250 ng/ml and has submitted that such high

chromium content has created health hazards. She has also

submitted that this is only a small sample, if the health survey of all

the residents of the area is conducted the results will be found to be

shocking. She has pointed the survey result of 44 persons of Rakhi

Mandi and 40 of Rania, Kanpur in respect of chromium and

mercury in the blood and has submitted that this report is with the

State Government, therefore, the State is now required to disclose

as to what health facilities or aid have been extended to these

affected persons.”

“In the next report, the State will give status of affected persons in

Rania, Kanpur Dehat and Rakhi Mandi, Kanpur Nagar and the

health facilities/aid extended to them. We make it clear that if

District Magistrate, Kanpur Dehat or any other District Magistrate

wishes to 5 directly file the report before the Tribunal, then he will
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personally appear before the Tribunal and appraise the Tribunal

about the report. The next report will be filed by all the concerned

District Magistrates in the form of their own affidavit. Let the same

be filed within a period of six weeks by e-mail at

judicial-ngt@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.”

2. That it is respectfully submitted, that in compliance with the

Hon’ble tribunal's direction, a joint committee was formed on

13.06.2024, where a committee of district-level officers consisting of

Executive Officer Nagar Panchayat, Raniya, Kanpur, Dehat; District

Panchayat Raj Officer, Kanpur, Dehat; Executive Engineer, UP Jal

Nigam, Kanpur Dehat; Regional Officer Uttar Pradesh Pollution

Control Board, Kanpur, Dehat; Deputy Commissioner, District

Industry and Entrepreneurship Promotion Center, Kanpur, Dehat and

Sub Collector, Akbarpur, Kanpur, Dehat was constituted by DM,

Kanpur Dehat through letter no. 788/S/R-130/2024 dated 03.06.2024

and the directions were given to visit multiple sites. therefore on

21.06.2024 and 22.06.2024 Joint inspection team went for inspection

which found no site dumped with chromium or other hazardous

chemicals. A true copy of the minutes of the meeting dated 13.06.2024

and photographs of the visit are annexed here as ANNEXURE 1.
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3. That it is pertinent to mention here that for the welfare of the people

on 29.06.2024 a health camp was organized in village

Khanchandrapur, Rania with a skilled medical team and on

07.07.2024 another special health camp considering the seriousness of

the matter and direction of the serious concerns laid down in the

directions of the Hon’ble tribunal was organized in village

Khanchandrapur, Rania with a team comprising of MD medicine, MD

OBG senior resident and skilled medical team nominated by the state

medical collages Kanpur, Dehat conducted health checkup of 38

persons out of 40 listed persons living around village Khanchandrapur

on 06.07.2024. The health test report of 38 persons has been provided

by the letter dated 07.07.2024 from the medical officer in charge,

primary health centre Sarwankheda, Kanpur District. A true copy of

the health test reports dated 29.06.2024 & 07.07.2024 is annexed here

as ANNEXURE 2.

4. That it is pertinent to mention here that letter No.

498/CRA--Miscellaneous/2024-25 dated 20th July 2024, states that the

recovery certificates that were received for recovery the details of

which are M/s Chandni Chemicals Pvt. Ltd., M/s Rukmani Chemicals

Pvt. Ltd., M/s Amilia Textiles and Chemicals Pvt. Ltd., M/s Waris

Chemicals Pvt. Ltd and M/s Hilger Chemicals Pvt. Ltd., have filed
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writ petitions in the Hon'ble Supreme Court and Hon'ble High Court,

Allahabad. In light of the orders passed by these esteemed courts,

specifically the order of the Hon'ble Supreme Court dated 10.05.2024

and the stay order passed by the Hon'ble High Court, Allahabad on

30.05.2024, the recovery proceedings against the aforementioned

entities have been stayed.

5. That it is respectfully submitted that the Sub-Divisional Magistrate,

Akbarpur, has communicated the impossibility of proceeding with the

recovery in the face of these judicial orders. Consequently, a request

has been made to return the original recovery certificates. This is

corroborated by the letters dated 29.06.2024 from the Tehsildar

Akbarpur and Sub-Divisional Magistrate Akbarpur, and the order

dated 30.05.2024 in Writ C Nos. 7389, 7385, 7390, 7393 of 2023. A

true copy of the order dated 30.05.2024 is annexed here as

ANNEXURE 3

6. That it is respectfully submitted that the Sub-District Magistrate

Akbarpur sent a letter dated 25.07.2024 (No. 738), in which they

stated that, according to a joint investigation report, it was found that

there is no land registered in the village Khanchandrapur and no bank

accounts in the debtor’s M/s Cerulean Chemicals name, That
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Recovery is currently impossible as there are no properties or

establishments in the firm's name in Tehsil Akbarpur, Kanpur Dehat. It

is respectfully submitted that the recovery certificate has been attached

for forwarding to the defaulter's original address in Kanpur Nagar for

further action. A letter dated 25.07.2024 (No. 738) is annexed as

ANNEXURE 4,

THROUGH

ADV. PRIYANKA SWAMI

STANDING COUNCIL, STATE OF U.P.

ON BEHALF OF D.M. KANPUR, DEHAT
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TAR 

BEFORE THE NATIONAL GREEN TRIBUNAL 

G.c Srtvv 
Adbche 

PRINCIPAL BENCH, NEW DELHI 

Original Application No.985/2019 
In Re: Water Pollution by Tanneries at Jajmau, Kanpur, Uttar Pradesh 

WITH 

Original Application No.986/2019 
In Re: Water Pollution at Rania, Kanpur Dehat & Rakhi Mandi, Kanpur 

Nagar, Uttar Pradesh 
With 

Original Application No.528/2023 

village" 

oTARY 

In re: newS report published in Dainik Jagran dated 14.08.2023 
"highlights a growing concern regarding industrial pollution in the Godhrauli 

AFFIDAVIT 

(/Ado 

BIAL 

Lh. ALOK SINGH aged about 54 vears s/o Sh. LAL SAHEB SINGH is 

presently posted as DISTRICT MAGISTRATE, KANPUR DEHAT having an 

office at KANPUR DEHAL{ 

1. That I am posted as stated above and well conversant with the facts of the present 

case and as such competent to swear this affidavit before this Tribunal.L 

2. That the accompanying report has been drafted by our counsel upon my 

instructions. 

3. That the contents of the accompanying reply are true and correct and the 

knowledge has been derived from official records and nothing material has been 

concealed therefrom.P 
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VERIFICATION 

Verified on solemn affirmation at New Delhi on this 

therefrom 

the contents of the foregoing affidayit are true and correct to the best of my 

knowledge and no part of it is false and nothing material has been concealed 

oTARY 

Gou 

wom Detor me ahis DayAS. 
3y Srd.Atele.t hom As conter hh Afidavt has Been Hearg ye xned Who ls Duly 'dentified s 

Advocats 
Gevt. Neten 

DEPONENT 

abarmin: Kanpur Qe 

day of AUG 2024, that 

DEPONENT 
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by Tanneries at Jajmau, Kanpur, Uttar Pradesh WITH OA No. 986/2019 In Re : No. 985/2019 

HIO 

In Re : 
Water 

Pollution 

Pradesh with OA no. 528/2023 In Re: news report published in Dainik Jagran 
Water Pollution at Rania, Kanpur Dehat & Rakhi Mandi, Kanpur Nagar, Uttar 

dated 14.08.2023 "highlights a growing concern regarding industrial pollution in 
the Godharauli village" 04.03.2024 Ye fIE 13.05.2024 

No. 985/2019 In Re : Water 

:Water Pollution at Rania, Kanpur Dehat & Rakhi Mandi, Kanpur Nagar, Uttar Pradesh Pollution by Tanneries at Jajmau, Kanpur, Utar Pradesh WITH OA No. 986/2019 In Re 

with OA no, $28/2023 In Re: newS report 
dated 14.08.2023 

gnts a growing concern regarding industrial pollution in the Godharauli village 
published in Dainik Jagran 

***..10. Learned Amicus has submitted that the survey should be conducted by the 

suic Magistrate, Kanpur Nagar, Kanpur Dehat and Fatehpur to find out the other areas where 
ali Kinds of hazardous waste have been dumped and which are creating health hazard and 
contaminating the ground water. We are of the view that this exercise should be carried out by 

concerned three District Magistrates and the report should be submitted before the Tribunal at 
least one week before the next date of hearing." 

....3. One report along with covering letter of the District Magistrate, Kanpur Dehat 
dated 02.05.2024 has been filed but the report filed along with covering letter is not by the 
District Magistrate but by a Committee of Regional Officer, UPPCB, Kanpur Dehat and Deputy 
Commissioner, District Industries and Entrepreneurship Promotion Centre, Kanpur Dehat. AS 
per the direction of the Tribunal, the report was required to be filed by the District Magistrate. "» 

4. Learned Amicus Curiae appearing in the matter has also expressed surprise on 
such a report which states that during inspection no contaminated dump was found which could 
eause any øroundwater contamination or create health hazard. In view of the material which is 
available on record, we find it difficult to accept such a report." 

/2024, fais 13.06.2024 HIEZA H üIT� 3tciNÌ HfAf faa 

...2.. 9
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